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BILLS INTRODUCED IN THE LEGISLATIVE ASSEMBLY OF THE
STATE OF TAMIL NADU

Under rule 130 of the Tamil Nadu Legislative Assembly Rules, the following Bill which was
introduced in the Legislative Assembly of the State of Tamil Nadu on
11th November, 2010 is published together with Statement of Objects and Reasons for
general information:—

L.A. BILL No. 37 OF 2010
A Bill to amend certain Universities Laws.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first
Year of the Republic of India as follows:—

PART-I
PRELIMINARY
Short title and 1. (1) This Act may be called the Tamil Nadu Universities Laws (Third Amendment)
commence-
ment Act, 2010.

(2) It shall be deemed to have come into force on the 19th day of June 2010.

PART-II

AMENDMENT TO THE ANNA UNIVERSITY OF TECHNOLOGY,
CHENNAI ACT, 2010.

Insertion of 2. After section 53 of the Anna University of Technology, Chennai Act, 2010, the
new section following section shall be inserted, namely:—
53-A.

"53-A. Transfer of constituent colleges.—(1) On and from the appointed day, the
colleges established and maintained by the Anna University, Chennai, at Tindivanam,
Villupuram, Thiruvannamalai and Kancheepuram shall cease to be the constituent colleges
of Anna University, Chennai and shall become the constituent colleges of the
Anna University of Technology, Chennai.

(2) Notwithstanding anything contained in this Act, the statutes, ordinances and
regulations continued in force under sub-section (3) of Section 53 or made under this Act,
every person who immediately before the appointed day was a student of the constituent
colleges specified in sub-section (1) or was eligible to appear for any of the examinations
of the Anna University, Chennai shall be permitted to complete his course of study in the
Anna University, Chennai and the Anna University of Technology, Chennai shall make
arrangements for the instruction, teaching and training for such students for such period
and in such manner as may be determined by the Anna University of Technology,
Chennai in accordance with the course of study in the Anna University, Chennai and such
students shall, during such period, be admitted to the examinations held or conducted by
the Anna University, Chennai and the corresponding degree, diploma or other academic
distinctions of the Anna University, Chennai shall be conferred upon the qualified students
on the result of such examinations, by the Anna University, Chennai”.

Tamil Nadu
Act
26 of 2010.
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PART - 1l
AMENDMENT TO THE ANNA UNIVERSITY OF TECHNOLOGY,
MADURAI ACT, 2010.
Tamil Nadu 3. After Section 53 of the Anna University of Technology, Madurai Act, 2010 Insertion of
Act the following Section shall be inserted, namely:— new section
27 of 2010. 53-A.

“53-A. Transfer of constituent colleges.—(1) On and from the appointed day, the
colleges established and maintained by the Anna University of Technology, Tiruchirappalli
at Dindigul and Ramanathapuram shall cease to be the constituent colleges of
Anna University of Technology, Tiruchirappalli and shall become the constituent colleges
of the Anna University of Technology, Madurai.

(2) Notwithstanding anything contained in this Act, the statutes, ordinances and
regulations continued in force under sub-section (3) of Section 53 or made under this Act,
every person who immediately before the appointed day was a student of the constituent
colleges specified in sub-section (1) or was eligible to appear for any of the examinations
of the Anna University of Technology, Tiruchirappalli shall be permitted to complete his
course of study in the Anna University of Technology, Tiruchirappalli and the
Anna University of Technology, Madurai shall make arrangements for the instruction,
teaching and training for such students for such period and in such manner as may be
determined by the Anna University of Technology, Madurai in accordance with the course
of study in the Anna University of Technology, Tiruchirappalli and such students shall,
during such period, be admitted to the examinations held or conducted by the
Anna University of Technology, Tiruchirappalli and the corresponding degree, diploma or
other academic distinctions of the Anna University of Technology, Tiruchirappalli shall be
conferred upon the qualified students on the result of such examinations, by the
Anna University of Technology, Tiruchirappalli”.
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STATEMENT OF OBJECTS AND REASONS

Consequent on the establishment of the Anna University of Technology, Chennai and
Anna University of Technology, Madurai, the Government have issued orders to transfer
the constituent colleges at Tindivanam, Villupuram, Thiruvannamalai and Kancheepuram
from Anna University, Chennai to Anna University of Technology, Chennai and the
constituent colleges at Dindigul and Ramanathapuram from Anna University of Technology,
Tiruchirappalli to Anna University of Technology, Madurai.

2. Accordingly, it has been decided to amend the Anna University of Technology,
Chennai Act, 2010 (Tamil Nadu Act 26 of 2010) and Anna University of Technology,
Madurai Act, 2010 (Tamil Nadu Act 27 of 2010).

3. The Bill seeks to give effect to the above decision.

Dr. K. PONMUDY,
Minister for Higher Education.

M. SELVARAJ,
Secretary.



